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In The Central Administrative Tribunal 
Jaipur Bench, Jaipur 
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Orders 

Ol\ 44/2002 with Mn.. 20/2002 

Mr. P.N. Jatti, Counsel for the applicant. 

Learned counsel for the applic.:::i.nt see1<s 
adjournment. J\llowed. May lJe listed for admission 
on 14.2.2no2. 
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44/2002 with MA 20/2002 

r.P.N.Jatti, counsel for a~_t:->licant. 

Learned counsel f~r the a_t:->~licant seeks to 
withdraw this OA with a liberty to file afresh, 
if so advised. 

In view of the submissions made before us 
by the learned counsel for the a_t:->_t:->licant, we 
dispose of this OA as withdrawn with liberty to 
file afresh, if so advised. 

As the OA has been dis_t:->osed of a.!i 
withdrawn, MA 20/2002 for condonation of delay~ 
stan~s disposed of accordin';jlj. } /\ Q __ 
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